:CORAM

CAT/7/12 .

"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ~ X)
NEW DELHI '

0.A. No. 1568/90 199
TeAwoNo, with MB 1834/90 .

DATE OF DECISION lS.Ox,. 991

Ms, Kishni Devi | ~_Petitioner
Shri J.B, Verghese : Advocate for the Petitioner(s)
A ~ Versus ‘
Union of India & Others Respondent
Shri M.L. Verma - Advocate for the Respondent(s)

The Hon’ble Mr.F.K, KAL.THA, VICE c:-;;-xlmvam(;r)

The Hon’ble M1, i, CHAKEAVORTY, & MINISTHATIVE MEMBER

®

I. Whether Reporters of local papers may be allowed to see the Judgement ? ?44
2. To be referred to the Reporter or not ? ‘3@
3. " Whether their Lordships wish to see the fair copy of the Judgement ‘7/
4. Whether it needs to be circulated to other Benches of the Tribunal ?
JUDGMENT
of the Rench delivered b ntbie M J akravorts
(iri.-.dmini strative f\\L:\an ) .Y Ho Sl D Ch Kravorty,

The -epplicant, 1§ the widow of late Shri Lam Chand,
who had worked as Mason in the Electrical Division of the

rublic Yorks Department, New Delhi, till he passed

bt

Centrs
away on 20,11.128Z. The 2applicant has prayed that her son
may be appointed in 2 suitable post in the office of the

respondents on compassicnate grounds. This is being resisted

by the respondents.

Vz. The deceased left behlnd him the following dependent
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applicetion deted 21.12,1981 for sppointing her son
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She aleo Jaded that both her elder sons were living

septravely end/notsupporting the family financielly or

23 on 8.4,1938 and reguested thet her younger
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5 Gent i ant =1la~ad that similarly olzced
7. The applicant hes 2lleged that similaxly pazcad

pecsons have besn glven the benefit of the ins.ruc lions

issuad by the Government regard
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ng compdssionate

appoiniment of dependent versons. He hzs alleged ilhat
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condaning the delay in filing the application.
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